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1 4162423 Heard Shri J.M.Mohanty, learned counsel
for the applicant, and Shri Ashok Mishra,
: P . _ {
learned Senior Standing Counsel. | 9«,‘ IS, R
after hearing the arguments, it is (—v\q. & alns,

considered adequate if this original applicatib :
. . % - . s . . ‘

is disposed of with the following directions: | ? W‘a‘k‘*—l\»‘
a) The applicant mdy offer his candidatur%i,
. in the prescribed mode, in response to o

; Annexure -8 ; | .
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b) His candgidgature shall be duly consiéeréd,

along with others, but taking into L/ ' g/

considerstion the experience gained by,

him in the department,as per rules; | -
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c) The services of the applicant shall o ﬁ‘,
' not be dispensed with-until the, expiry

of'a sixemonth period from 26th March;
1995, as specified in' &ra- -1 of
Annexure =3 .

d) If a candidate is not selected on [
regular basis even after 26th Septembe)
1995, the applicant shall be allowed
to continue in the post even beyond: [
the expiry of six-months, until #esd | "

regular incumbent joins in the post. |OHNYN ﬂ’v.
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@) The applicant is given the liberty |
tO agitdate his grievence, if any, '
dfter the selection and appointment ]”,‘_/
are finalised in pursuance to A

f“nnexure -8 . , YU'S}'\ ~
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| disposed of at the admission stage .
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